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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 363/2022

IN THE MATTER OF:

VIKRANT TONGAD & ANR................................APPLICANTS

VERSUS

STATE OF UTTAR PRADESH & ORS........... . RESPONDENTS

SHORT REPLY/COUNTER AFFIDAVIT FOR AND ON
BEHALF OF RESPONDENT NO.4Z GREATER NEW

OKHALA INDUSTRIAL DEVELOPMENT 

AUTHORITY(GNIDA).

I, Vijay Kumar Bajpai, S/o Sh. K. K. Bajpai Aged about 45 years, 

working as Manager, having office at Work Circle-V, Plot No-1, 

Sector-K.P.-IV, Greater Noida, Gautam Buddha Nagar-201310, do 

hereby solemnly affirm and state as under:

1. That I am working as Manager in the Office of Greater Noida

£R EXIndustrial Development Authority (Hereinafter to be referred 

/ S^Ago^A afc ‘Answering Respondent’} and as such in my official 

\5>e^ /Qpapacity I am well acquainted with the facts and circumstances 



of the present case and therefore competent to swear the 

instant Affidavit.

2. I have read the contents of the Original Application (In short 

to be referred as Application ’)under reply and I say that the 

contents therein to the extent they are inconsistent with the 

submissions made hereinafter in this affidavit are incorrect and 

as such denied. Unless any averment or contention is 

specifically admitted or traversed, the same may be treated as 

denied. The Answering Respondent is filing present Short 

Counter Affidavit due to paucity of time and shall file a 

detailed Counter Affidavit as and when directed by this 

Hon’ble Court.

3. That the present Original Application has been filed by the 

Applicants making baseless allegations against the 

Respondents and more particularly against the Answering 

Respondent forso called vast-scale, reckless, excessive, and 

indiscriminate concretization of roadside and road berms in

Greater Noida.



4. It is submitted that the allegations pertaining to concretization 

of roadsides/road shoulders are completely wrong, incorrect 

and misleading. It is humbly submitted that all roadside 

construction in GREATER NOIDA are being carried out by 

the Answering Respondent strictly in accordance with the 

directions passed by this Hon’ble Tribunal time to time and the 

Guidelines issued by the State Government as well as all other 

Authorities including Ministry of Environment, Forest and 

Climate Change, Govt, of India, and the Central Pollution 

Control Board.

5. That the instant Application is bereft of any merit and the 

same has been filed by the Applicants for gaining cheap 

publicity and as such the same may dismissed with exemplary 

cost by this Hon’ble Tribunal. It is humbly submitted that 

filing of such frivolous Application before this Hon’ble 

Tribunal not only consumes the precious judicial time of this 

Hon’ble Court but also hampers the development work being 

carried out by the Answering Authority for the good of public 

at large and to control Air Pollution due to road dust



6. That the Answering Respondent has always given the 

Environment and Ecology as top priority and as such has taken 

several steps and further continuously taking steps in line with 

directions passed by this Elon’ble Court for making 

GREATER NOIDA as more environment friendly and dust 

free area. It is submitted that laying down of interlocking tiles 

on Granular Sub Base which facilitates easy seepage of rain 

water into ground is nothing but a balance step taken by the 

Answering Respondent for making the city dust free while at 

the same time keeping the same environment friendly.

7. That the Applicants have wrongly averred in the Application 

that roadsides and road berms are being concretized,possibly 

for misleading this Hon’ble Tribunalby creating an impression 

that the act of Answering Respondent is not nature friendly. It 

is submitted that roadsides has not been concretized at all by 

the Answering Respondent and it has only laid down 

interlocking tiles on the granular sub base as permitted by this 

Elo’ble Tribunal in its direction passed time to time and in 

accordance with State Government Order dated 23.03.2018 
ixR y

and the decision^ ^l^en-by-Gentralized Monitory Committee in



its meeting held on 13.02.2020. Photographs taken by the 

Answering Respondent showing laying down of Interlocking 

tiles on Granular Sub Base/Coarse Sand is being annexed 

herewith and marked as ANNEXURE-R/1 (COLLY.)

8. It is submitted that instant work of laying down of Interlocking 

tiles on Granular Sub Base/Coarse Sand on the roadside is 

being carried out by the Answering respondent pursuant to the 

decisions taken by the Central Monitoring Committee in its 

meeting held on 13.02.2020 for making the roads dust freeand 

as such there is no illegality in laying down of Interlocking 

tiles on the roadside. It pertinent to mention here that the said 

Central Monitoring Committee was constituted for prevention 

of air pollution in National Capital Territory vide order dated 

10.11.2016 passed by this Hon’ble Tribunal in O.A. 

No.21/2014 titled as “Vardhaman Kaushik Vs. Union of 

India”. A Copy of the Letter No. 1537/..../152/2020, dated 

17.02.2020 issued by the Uttar Pradesh State Pollution Control 

Board to the Chief Executive Officer, GREATER NOIDA 

thereby intimating the decision taken by the Central Monitory



Committee in its meeting held on 13.02.2020, is being

annexed herewith and marked as ANNEXURE-R/2.

9. That the Expert Committee constituted by Commission for Air 

Quality Management (CAQM) for suggesting permanent 

solution of air pollution menace in pursuance of Order dated 

16.12.2021 passed by the Hon’ble Supreme Court in Writ 

Petition (Civil) No. 1135/2020 titled as “Aditya Dubey Vs. 

Union of India & Ors.”, has suggested for oriented action 

plans for greening/paving of central verges and side walks 

along the entire road  is submitted that laying down 

of the Interlocking tiles by the Answering Respondent along 

roadsides is in consonance with the said report and as such 

there is no illegality as is being alleged by the Applicants. A 

Copy of the Report of Expert Group dated 12.05.2022 on 

“Suggestions and Action Plans for permanent solution to air 

pollution in Delhi and NCR” is being annexed herewith and 

marked as ANNEXURE-R/3.

network.lt

10. That the Policy Guidelines dated 23.03.2022 issued by the 

State of Uttar Pradesh in consonance with recommendations 

made by Prof. B. Bhaftacljarya,Committee and accepted by

; K nrtPazsd Courts \ • 
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this Hon’ble Tribunal clearly provides that Interlocking 

tiles/Brick on Edge may be laid down on Granular Sub 

Base/WMM.

11. That one meter area around the tree has been left open fully 

complying the Order dated 23.04.2013 passed by this Hon’ble 

Tribunal in Aditya N. Prasad Vs. Union of India, O.A. 

No.82/2013. It is humbly submitted by the Answering 

Respondent that earth work has been done after inspection as 

per law in all places where the area around the tree was less 

than one meter. Photographs showing spaces left open around 

the tree are being annexed herewith and marked as 

ANNEXURE-R/4 (COLLY.)

12. That a typical road in GREATER NOIDA happens to be 18 

meter wide consisting 7.0 meter carriageway, 2.00 meter road 

shoulder on both sides and 3.50 meter green area both sides 

including drainage & other services. It is submitted that road 

shoulders are in fact part of the carriageway left for extension 

of road in near future as per requirement. It is submitted that 

present interlocking of lites- are being laid down by the 

Answering RespoTCtem on lira Said road shoulders which are 



very much part of the carriageway. A Sketch of two 18 meter 

road in GREATER NOIDA showing carriageway, road 

shoulder and the green area are being annexed herewith and 

marked as ANNEXURE-R/5. 

1 3. That the Answering Respondent has taken several steps like 

developed 278 parks in 301.40 acre area, total green area 

of 5000 Hect. road side plantation of trees in 275 km length 

in developed area and planting 1 to 1.5 lacs trees/year. 

Every year for making the city green.Also the answering 

respondent has developed unique dust free zones by 

planting green grass in 275 km road side patri out of 286 

km roads in Greater Noida, at appropriate places throughout 

GREATER NOIDA. Copies showing plantation of Green 

Grass in GREATER NOIDA is being annexed herewith and 

marked as ANNEXURE-R/6.(COLLY).

14. It is humbly submitted by the Answering Respondent that

although environment and ecology is important for human

existence however development work is also equally important



on trivial environment issues if the Answering Respondent has 

substantially complied with the Existing Environmental 

norms.

15. It is submitted by the Answering Respondent that this Elon’ble 

Tribunal ought not permit the person with vested interest to 

use the Environmental Law as toll for the ulterior purposes.

PARA WISE REPLY

16. That the averments made in the Synopsis and List of Dates are 

denied in to being wrong, incorrect and misleading.

17. That the Contents of Para I & II need no reply being formal in 

nature.

18. That the Contents of Para III are completely wrong, incorrect 

and misleading hence denied in to. It is denied that the present 

Application has raised any substantial question relatingto 

environment. It is also denied that the vast scale, reckless, 

excessive and indiscriminate concretization of road side and 

road berms are being carried out by the Answering 

Respondent in QREATjilpCNpiDA in violation of orders



I °
passed by this Hon’ble Court in Akash Vashishtha Vs. Union 

of India, O.A. No.165/2013, R.S. Virk Vs. Central Pollution 

Control Board, O.A. No.283/2020 and the State Government 

Order issued in April, 2001. It is submitted that only 

interlocking tiles on Granular Sub Base/Coarse Sand has been 

placed on the roadside pursuant to and strictly in accordance 

with the Uttar Pradesh Government dated 23.03.2018 and the 

decision taken by the Centralized Monitory Committee, 

constitute vide Order dated 10.11.2016 passed by this Hon’ble 

Tribunal in O.A. No.21/2014 titled as “Vardhaman Kaushik 

Vs. Union of India”fox prevention of Air Pollution in the 

National Capital Territory, in its meeting held on 13.02.2020. 

No concretization has been done on the roadside as is falsely 

alleged by the Applicants.

19. That the Contents of Para 1 & 2 are denied for want of 

knowledge however it is submitted that the Applicants be put 

to the strict proof of the same.

20. That the Contents of Para 3 need no reply being formal in

nature.



21. That the Contents Para 4 are denied in to being wrong, 

incorrect and misleading. It is specifically denied that vast 

Scale, excessive and indiscriminate concretization of road side 

is being carried out by the Answering Respondent in 

GREATER NOIDA. It is submitted that only interlocking tiles 

on Granular Sub Base/Coarse Sand are being laid down 

strictly in line with the directions passed by this Hon’ble 

Tribunal and the State Government Order issued time to time 

in this regard.

22. That in reply to the Contents of Para 5, 6 & 7 it is submitted 

that Applicants are intermixing concretization of road side 

with laying down of interlocking tiles on Granular Sub 

Base/Coarse Sand in order to confuse and mislead this 

Hon’ble Tribunal. It is humbly submitted that concretization is 

completely different from laying down of the interlocking tiles 

on Granular Sub Base/Coarse Sand. It is respectfully 

submitted that the Answering Respondent is only laying down 

interlocking tiles on Granular Sub Base/Coarse Sand as per 

site requirement and that too in accordance with the decision 
77^7 y"'

taken by the Centrapl^i^hwngCompiittee in its meeting held 



on 13.02.2020.It is pertinent to mention here that interlocking 

tiles on granular sub base easily facilitates absorption of rain 

water in the earth. Rest of the contents are denied.

23. That in reply to the Contents of Para 8, 9, 10, 11, 12, 13, 14, 

15 & 16 it is submitted that Policy Guidelines dated 

23.03.2018 issued by the State Government in line with 

recommendations made by Prof. B. Bhattacharya Committee 

and accepted by this Hon’ble Tribunal vide Order dated 

30.07.2018 passed in Akash Vashishtha Vs. Union of India, 

Execution No.34/2016, clearly provides that Interlocking 

Tiles/Brick on Edge may be laid down on Granular Sub 

Base/WMM on the roadside. As such, interlocking tiles on 

Granular Sub Base by the Answering Respondent in the 

present case is perfectly lawful and in line with the orders 

passed by this Hon’ble Tribunal. It is submitted that all orders 

passed by this Hon’ble Tribunal is being duly complied with 

by the Answering Respondent.

24. That in reply to the contents of Para 17, 18 & 19 it is

submitted that the interlocking tiles are being placed 

completely in, .acqo w^th directions passed by this

13.02.2020.It
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Hon’ble Tribunal as well as government orders passed time to 

time as enumerated herein above. Rest of the contents are 

denied.

25. That in reply to the Contents of Para 20 & 21 it is submitted 

that all efforts have been made by the Answering Respondent 

to cover the open land with green area Of 5000 Hect and, 

about 286 km road side patri in 275 km road has been 

converted into dust free zone with Plantation however 

where the covering of road shoulder with green grass is not 

possible due to heavy traffic, interlocking tiles have been laid 

down on Granular Sub Base so that rain water could easily 

percolate down in the earth. Furthermore laying of 

interlocking tilesis also in accordance with decision taken by 

the Centralized Monitory Committeein its meeting held on 

13.02.2020. It is pertinent to mention here that Centralized 

Monitory Committee was constitute vide Order dated 

10.11.2016 passed by this Hon’ble Tribunal in O.A. 

No.21/2014 titled as “Vardhaman Kaushik Vs. Union of 

India ” for prevention of Air Pollution in the National Capital 

Territory. It is h^^^^ijtttted that Answering Respondent 



has complied all the orders passed by this Hon’ble Tribunal 

including the Order dated 03.12.2020 passed by this Hon’ble 

Tribunal in R. S. Virk Vs. Central Pollution Control Board, 

O.A. No.283/2020

26. That the contents of Para 22 & 23 are wrong, incorrect and 

misleading and as such complied denied by the Answering 

Respondent.

27. That in reply to the Contents of Para 25 & 26 it is submitted 

that no construction work has been done at least within one 

meter radius of trunk of trees and as such there is no question 

of violation of the order dated 23.04.2013 passed by this 

Hon’ble Court in Aditya N. Prasad Vs. Union of India, O.A. 

No. 82/2013.

28. That in reply to the Contents of Para 27 it is submitted that 

Answering respondent have fully complied the “Guidelines for 

greening of urban areas and landscape” dated 21.07.2022 

issued by the Ministry of Urban Development. It is submitted 

that Answering Respondent is using only porous 

tiles/interlocking tjle^ i^cc^ii^d in the said guideline.

/*/swogiux \
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29. That in reply to Para 28, 29, 30, 31 and 32, Answering

Respondent wishes to refers and rely on the submissions made

herein above.

30. That in reply to the Contents of Para 33 and Para 34 it is 

submitted that the Answering Respondent is making all efforts 

for increasing Ground Water level by constructing rain 

water harvesting recharge wells at appropriate places 

while keeping pace with developmental work. Rest of the 

contents are denied.

31. That the Contents of Para 35 arc matter of record and hence 

need no reply.

32. That the contents of Para 36, 37 & 38 are matter of record and 

thus need no reply.

33. That the contents Para 39 to 51 are concocted, wrong, 

incorrect, misconceived and misleading and hence denied by

the Answering Respondent,.

'sa^wgiia\ ’
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It
34. That the grounds of Application as enunciated in Para 52 is 

nothing but repetition of earlier paras and as such the same 

may be deemed to have replied in terms submissions made 

herein above.

35. That the prayers of the Application are also denied in view of 

submissions made herein above.

36. It is, therefore, most humbly and respectfully prayed that this 

Hon’ble Tribunal may be graciously pleased to dismiss the 

present Original Applicationfiled by the Applicants with 

exemplary cost as the same is bereft of any merit.

37. I say that the contents hereof are true and correct to the best of

my knowledge and belief and no part of it is false and nothing

material has been concealed thereof.

DEPONENT

VERIFICATION

Verified at on this 7 day of OcA' ? 2022
that the contents of the above affidavit are true and correct to 
the best of knowledge and belief and nothing material has been 
concealed therefrom. 1

NOT Y PUBLIC 
DELHI (TMDIA)

DEPONENT' NESTED
DELHI



BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL 
BENCH, NEW DELHI

LA. No. 115/2022 
In

ORIGINAL APPLICATION NO.363/2022

IN THE MATTER OF:-
VIKRANT TONGAD& ANR. ........APPLICANTS

VERSUS

STATE OF UTTAR PRADESH&ORS..................... RESPONDENTS

REPLY FOR AND ON BEHALF OF THE RESPONDENT NO4- 
NOIDA AUTHORITY TO THE STAY APPLICATION FILED BY 
THE APPLICANT

MOST RESPECTFULLY SHOWETH:
1. That the respondent No.^ Greater Noida Industrial Development 

Authority (Hereinafter called as “Answering Respondent”) have filed 

Reply/Counter Affidavit in the above captioned matter and as such the 

submissions made therein may be construed as part and parcel of the 

present Reply and the same are not being repeated herein for the sake of 

brevity.

2. That the averments made in the Application under reply in nothing but 

mere reproductions of the submissions made in the Original Application 

being O/A. No.363/2022 and as such the same may be deemed to have 

replied in terms of submissions mad in Reply/Counter Affidavit filed by 

the by the Answering Respondent.

3. It is submitted that the allegations pertaining to concretization of 

roadsides/road shoulders are completely wrong, incorrect and 

misleading. It is humbly submitted that all roadside construction in 

NOIDA are being carried out by the Answering Respondent strictly in 

accordance with the directions passed by this Hon’ble Tribunal time to 



time and the Guidelines issued by the State Government as well as all 

other Authorities including Ministry of Environment, Forest and Climate 

Change, Govt, of India, and the Central Pollution Control Board.

4. That the Applicants have wrongly averred in the Application that 

roadsides and road berms are being concretized, possibly for' misleading 

this Hon’ble Tribunal by creating an impression that the act of 

Answering Respondent is not nature friendly. It is submitted that 

roadsides has not been concretized at all by the Answering Respondent 

and it has only laid down interlocking tiles on the granular sub base as 

permitted by this Ho'ble Tribunal in its direction passed time to time and 

in accordance with State Government Order dated 23.03.2018 and the 

decisions taken by Centralized Monitory Committee in its meeting held 

on 13.02.2020.

5. That the instant Petition/Application is bereft of any merit and the same 

has been filed by the Applicants for gaining cheap publicity. It is humbly 

submitted that filing of such frivolous Application and getting stay by 

misleading this Hon’ble Tribunal not only consumes the precious 

judicial time of this Hon’ble Tribunal but also hampers the development 

work being carried out by the Answering Authority for the good of 

public at large and to control Air Pollution due to road dust.

PRAYER

It is, therefore, most humbly and respectfully prayed that this Hon’ble 

Tribunal may be graciously pleased to:

i. Dismiss the present Stay Application filed by the Applicants with 

exemplary cost as the same is bereft of any merit;



ii. Vacate the interim Stay Order dated 24.05.2022 passed by this Hon’ble 

Tribunal in the above captioned matter; And pass any other order or 

such further orders as this Hon’ble Court may deem fit and proper in the 

facts and circumstances for which act of kindness the Respondent as in 

duty bound shall ever pray.

1/

Through

Dated : O'T *I t>
New Delhi

RESPONDENT No.^

Abdhesh Chaudhary, Adv. 
Chaudhary Law Offices 

Advocates
K-2017, LGF, Chittaranjan Park, 

New Delhi-110019.
Ph. No.: 011-41053797

E-mail: chaudharylawoffices@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRICIPAL BECH, NEW DELHI

LA. No. 115/2022
IN

ORIGINAL APPLICATION NO.363/2022

IN THE MATTER OF;-

VIKRANT TONGAD& ANR. ...... .APPLICANTS
VERSUS

STATE OF UTTAR PRADESH & ORS. ......... RESPONDENTS

AFFIDAVIT

I, Vijay Kumar Bajpai. S/o- Sh. K. K. Bajpai Aged about 45 years, 

working as Manager, having office at Work Circle-V, Greater Noida

Industrial Development Authority, Plot No-1. Sector-K.P.-IV. Greater 

Noida, Gautam Buddha Nagar-201310, presently at New Delhi do 

hereby solemnly affirm and state as under:

ijig as Deputy General Manager in the Office of

Respondea^iW0<m GREATER NOIDA AUTHORITY and as such 
t ITis Hazari Cdurtsi* <

in my UfficMLHJapaclty }l am well acquainted with the facts and
“ Regn. No. 7517/«r* 

ces of ’circu: present case and therefore competent and
authorize to sQiar'the instant Affidavit

2. That the accompanying reply to the Stay Application filed by the 

Applicants have been drafted by the Counsel of the Answering 

Respondent under my instruction which I believe to be true and 



correct to the best of knowledge and belief and the same is based on 

official record maintained by the Answering Respondent. That the 

most respectfully states that the contents of this instant affidavit are 

true and correct to the best of my knowledge and belief and nothing 

material has been concealed thereof.

DEPONENT

VERIFICATION

Verified at New Delhi on this the day of October, 2022 that 

the contents of the above affidavit are true and correct to the best of

my knowledge and belief nothing r 

therefrom.

J / SAMYOGITA \ ^... 
fk | Tis Hazari courts'! <■
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naterials have concealed

DEPONENT

ATTESTED

notary public
DELHI (INDIA)

- 7 OCT 2022
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REGIONAL OFFICE
UTTAR PRADESH STATE POLLUTION CONTROL BOARD. NOIDA 

I',-i2/1, Sector-), Noida, Gautam Buddha Nagar 
E Mail: njsgj^^jpggJ^cgffi, Phone: 0120, 4974552

Ref. No.l537/Gov. Letter.-152/2020 Dated: 17.02.2020

To

1. Chief Executive Officer, New Ok.hla Industrial Development 

Authority, Sector-6, Noida

2. Chief Executive Officer, Greater Noida Industrial Development 

/Authority, Greater Noida

3. 3. Chief Executive Officer, Yamuna Express Way, Industrial 

Development Authority, Greater Noida

4. Executive Officer- Municipal Council, Dadri, Nagar Panchayat 

Bilaspur/Darikaur/Jahangiipur/Jewar/Rabupura

Subject: Regarding directions issued by the Secretary, Ministry of 

Environment, Forest and Climate Change, Government of 

India.

Sir

Titis to inform you that a meeting was held on 13.02.2020 in tire office 

of Ministry of Environment, Forest & Climate Change. Jorbag, Delhi 

Works related to waste material disposal, construction and demolition 



disposal, plastic waste, collection and its disposal, parking facility, road 

dust, unpaved road, mechanical sweeping and water sprinkling was 

reviewed and necessary directions were issued in the meeting. 

Necessary points are as follow-

i. Complete management of col lection, segregation and disposal in 

accordance with Solid Waste Management Rules, 2016 be 

insured by al] the local bodies.

2. Complete management of collection, segregation, treatment and 

disposal in accordance with Construction and Demolition 

Management Rules 2016 be insured by all the local bodies.

3. Complete management of collection, segregation, treatment and 

disposal in accordance with Plastic Waste Management Rides, 

2016 be insured by all the local bodies.

4. Mechanical sweeping be done in all the local bodies and placing 

of GPS Device on all the mechanical sweeping machines be 

insured so that rout chan of said work could be displayed on the 

website of local bodies.

5. Waler sprinkling be done in dust affected areas of all the local 

bodies and placing GPS Device on all the water sprinkling



machines be insured so that rout chart of said work could be

displayed on the website of local bodies.

6. Roads be made dust free and pavements either be made green 

pavement or interlocking be done on it.

7. If construction and demolition waste, solid waste plastic waste 

etc. are stored at any place within the local body area then 

disposal ofthe same as per law be insured.

Compliance Report on aforesaid points has been asked by the Secretary 

and in every month review meeting is proposed.

Hence it requested to you that concerned officer be directed for 

submitting compliance report within a week.

Sincerely

Sd;

(Dr. Anil Kumar Singh)

Regional Officer

Copy issued to the following for information and necessary action:

1. District Magistrate, Gautam Buddha Nagar

2. Chief Environment Officer. Uttar Pradesh Pollution Control

Board, Lucknow. ... -T C-



A a/ ^/s

Report of the Expert Group on "Suggestions and Action Plano for 
permanent solution to air pollution in Delhi and NCR"

12”' May, 2022

1, The mandate

The Hon ble Supreme Court of India m Us order dated 16.12 2021 (Cite) No \'35 

the ma tier of Aditya Dubey (minor) and Anr w’s UOl & Oes directed the Ccm.i-mssten 

for Air Quality Management (CAQM) that with, a view* to Hind permanent solution Io the 

air ooiliition menace occurring every year in Delhi and NCR. suggestions may os 

invited from the general public as well as the experts in the field."

The Commission through advertisements published on 24 12.202’1 in three teadmg 

naiiona! dailies each in Hindi and English and also by upbading the same on Une 

website o( the Ccjinmission, invited suggestions within 14 days of publication to tms 

erfeci. As per the order of the Hon ble Supreme Court, suggestions received ware io 

oe examined by an Expert Group io be constituted by the Commission for the sa:u 

purpose before finalization of the pchcy to curb ab pcilution.

Accordingly, the Cornmissten for Air Quality Mcinagemenl (GAQM). vibe order dated

7.1.2022, constituted an Expert Group wim the following terms of reference •

i, Ite consider the suggestions receveo nom the genera: public and experts 

in me field with a v:ew (c finding out permanent solution for the air poiiuticn 

rrtenace occumng every ycm'm Delhi and NCR.

ip To recommend suggestions for 'o-mulabog permanent sciuuous ter the air 

poteiiem menace

hi; To suggest a pclicy io cud) air pollution before finohzatic-n

Expert Group was ateo udvised to internet wite mteiveners, experts, mij others , 

Ezped Group fetes ne-terssmy and subm?i mo report Within 2 months of annsntutmo
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Oust and pollution mitigation through forest sinks is important to control pollution Tivs 

gieen walling is needed against desertihcalion and ingress of dust and cleansing of 

toxic gases. High level protection will have to be accorded to the entire stretch of 

Aravalli range in Haryana and Delhi and its different categories of forest areas.

At th® national level, the National Mission lor a green India has been revised in line 

with the Nationally Determined Commitment (NDC) target. Afforestation of over 24 

million hectares is targeted in convergence with ongoing central and state government 

schemes and funds available under CAMPA.® Currently, a central level MIS for 

tracking scheme-wise and slate-wise outcomes is being developed. This car be 

further refined for the entire NCR region. Also, the Nagai Van scheme is ar, opportunity 

for greening in the NCR sub-regions. Under central government funding, urban local 

bodies and others can help to establish Nagar vans in 10-50 hectares of 'and and 

vatikas in 1-10 ha land.

Several sub regions have begun to implement this scheme While Haryana has a clear 

plan. Ghaziabad has implemented wo afforestation projects taken up - Miyawaki 

forest tnat include Sai Upvan in area of 96 x 16 sqm,with 5000 trees planted In total 

(more than 25 species) and 6000 sqm area in Pratap Vihar with 20,000 trees planted 

in total (approximately 40 species). Such efforts need to continue to augment the per- 

capita green cover in cities."4

Greening and plantations: targeted action plan and timelines.

Policy 

interventions

Sub­

region

Responsible 

authorities

Timeline as per plan period

Expanding the net of Delhi Forest Depth As per plan to be developed

Nagar Van" and and all And Urban

Nagar vatika. NCR Affairs Oeptl.

wherever feasible. in districts NCR Slate

urban Govts

agglomerations and

cities n NCR,

including adoption ol

MIYAWAKI

i technique for dense



Latitude Longitude

Local 02:03:39 PM
GMT 08:33:39 AM

Altitude 140.3 meters 
Wednesday, 17-08-2022

P2 block, Omega 1, Omega IV, Block A, Ansal Golf Links 
1, Greater Noida, Uttar Pradesh 201310, India



ihtf

Yatharth Super
Great

>o gle

GPS Map Cam

Greater Noida, Uttar Pradesh, India 
FG26+GCQ, Sector Omega 1, Block A, Ansal Golf Links 1, 
Greater Noida, Uttar Pradesh 201310, India
Lat 28.451231°
Long 77.511535°
07/10/22 11:23 AM



DATE »

IQ.OOM WIDE ROAD 
CROSS SECTION

STRfNGTMEMNG REQUIRED) APTER 5YEAR5 WITH 8M 5.0cm AND 2.5cm THICX SDC 
OR

RE5UREACING WITH 2.5cm THICK. M55 WITH PAVER.

NOTE
(1/ f THE ri.TA.T. UNE 15 TO BE TAKEN ACRO55
THE ROAD.TIE P :ES 'OR SAME SHALL BE LAID BELOW THE

ROAD SDR WHICH THE SPACING / DIAMETRE Of HPE SHALL BE INTIMATED

BT5.M.(ElECT.) ___________ -i'%

SP MRG.(PLNG) « ARC

GREATER. NOIDA INDUSTRIAL 

DEVELOPMENT AUTHORITY

■





Char Murti
Jha Crossing 
Go gle

Noida, Uttar Pradesh, India

Long E 77’25'36.05988' 

27/12/20 03:54 PM

chaar murti, Amrapali Leisure Valley, Noida, Uttar Pradesh 201009, India 

LatN 28=36' 15.09012”
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VERSUS

...Defendant(s)/ Respondent(s)

KNOW ALL to whom these prcsctUjs shall pome that I/WE--K--.- 
the above named------------ ------ .NP.’X.r...Ql.lMj.P. A

Aft OF ft HBATPAI-
do hereby appoint

rity 
I o u r

Mr. ABDHESH CHAUDHARY (D/2498A/l 999)
Ms. MANISHA SURI (D/4 1 2-H/2000)
Mr. NILENDU VATSYAYAN (D/2561 /2005)
Mr. NISHIKANT SINGH (D/396/2016)
Ms. GEETANJALI SETIA (D/3817/2020)

ADVOCATE(S) for

CHAUDHARY LAW OFFICES
Office at : K-2017, (L.G.F), CHITTARANJAN PARK, 

NEW DELHI - 110019; Ph. No. 01 1-41053797, (M) 9810075174
Email: c h a h d h a r y I a w o f f i c e s fe ainail.com

Hereinafter called the Advocate(s) to ■ be my/our Advocate(s) in the above noted case •/ 
him/them:-
(1) To act, appear and plead in the above noted case in this Court, or any other Court to which th 

transferred, or the Court where the same may be tried or heard and also in the appellate Courts.
(2) To accept notice/process of Court on my behalf.
(3) To sign, file and present all pleadings, replications, rejoinders, appeals, cross-objections, pet 

affidavits, objections, affidavits, applications, including applications for execution, restoratic 
and compromise, or such other petitions or affidavits or other documents as may be deemet 
proper for the prosecution of the said case in all its stages.

(4) To file and take back documents.
(5) To withdraw or compromise the said case.
(6) To take out execution proceedings.
(7) To deposit, withdraw and receive moneys, cheques and other instruments and grant receipts there
(8) To do all other acts and things as may be deemed necessary or required to be done in the course

of the said case.
(9) To appoint and instruct another advocatc(s) and authorize him/hcr/thcm to exercise the powers and a 

hereby conferred whenever the Advocate(s) may think fit to do so and to sign a power of attorney on m
behalf for the said purpose.

And 1/We do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our 
own acts, as if done by me/us to all intents and purposes.
And l/We the undersigned do hereby agree not to hold the Advocate(s) or his substitute responsible for the result of the 
said case.
And l/Wc the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by nte/us to be 
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up.
IN WITNESS WHEREOF 1/We do hereunto set my/our hand to these presents this the 
Accepted subject to terms of fee.

(ABDH CHAUDHARY)

Signature of Client
Pla inti ff{s)/ Petitioner(s)/Appel la nt(s) 
Applicant(s)/ Defendant! s)/ Respondent(s)

2022.day of

Mob.:9810075174

(NISHIKANT SINGH) (NILENDU VATSYAYAN) (GEETA SETIA)

h_a_h_d_h_a_r_y_I_a_w_o_f_f_i_c_e_s_fe_ainail.com


(^o no cm xJMsbH)
’effe ?T0 - 01, dlcAoi 17RF- 4 , tfe? HlySI f^t - 201310 

f3lci I — JllclH^xS -I-1 lx!, ckrf-e U<i^l

- 0120-23360130. <ft<Fd1-O12O-2336O131

tHV^I : 837
: f^jRl cpxjR 

: TOIcr

: H-56A, ^Wy-22, 
^Thj^T

3Tcrf^r-. 31.12.2022 1L

tn?^ 3n/t cbM jH?rcAr^t stwhh?



M Gmail CHAUDHARY LAW OFFICES <chaudharylawoffices@gmail.com>

Advance Service of Short reply/Counter Affidavit on behalf of Respondent 
no. 4/ Greater Noida Industrial Development Authority

CHAUDHARY LAW OFFICES <chaudharylawoffices@gmail.com>
To: vashistha.akash6@gmail.com

Fri, Oct 7, 2022 at 4:16 PM

In re: O.A. no. 363 of 2022 titled as Vikrant Tonqad Anr. vs. State of UP & Ors.

Dear Sir,

Enclosed please find attached the short reply/counter affidavit for and on behalf of the respondent no.
4/Greater Noida Industrial Development Authority in the aforesaid matter.

Kindly acknowledge the same.

Regards
Geetanjali Setia
Advocate

for Chaudhary Law Offices 
Advocates
K-2017,(LGF)
Chittaranjan Park 
New Delhi-110 019.
+91-11-41053797

Confidentiality Note: This message is intended only for the use of the individual or entity to which it is addressed and may contain 
information that is privileged, confidential and exempt from disclosure. If the reader of this message is not the intended recipient or 
an employee or agent responsible for delivering the message to the intended recipient, you are hereby notified that any 
dissemination, distribution, or copying of this communication is strictly prohibited. If you have received this communication in error, 
please notify us immediately by e-mail and delete the original message. Thank you

Vikrant Tongad - Short reply - GNIDA.pdf
17111K
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